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e ‘The Belll Safes Tax oo Works Contract (Amendment) A ct, 2001
(Delbi Act N, 5of 2001}

As passed] by the Legistitive Azembly of the National
' Capital Temitory of Dethi on 3xd April, 2001

An Act forther to amend the Délhi Sales Tix on Works Contract Act, 1999 BE it enacted by the Legislative
hssembly of the Mational Capital Tersitory of Delhi in the Fifty-second Year of the Republicof India as follows - —

. & Short vitle, cxtent and commencement.—{1} This Act mey becalled the Dell Sales Thx on Warks Contoct
(Amendmeni} Act, 2001,

(2) It extends to the whole of the Mational Caipital Territary of Delhi
(3} I shall come inte foren with cifest from the due afits publication inthe officinl Grecne -

2. Ameodment of Section 2—In the Delhi Sales Tax on Works Contract Act, 1999 (Delhi Azt Mo, 4ol 19949,
{herwinafler referred 1025 "the principal Act™), insub-section {1),—

() Torclause {f), lem_ following shall be substituted, namely -—
"'{!',i_ “dealer” means any person, who Whtlbgrfu’:'mlmbh:pgqﬁmﬁm. Eumnﬁs:im.mu_mmlinn or clherwise,
while exceuting o wosks contract wansfers property in godds-(whether as goods or in sainc olher form)
immivedin the exerudion ofsuch works contract and includes any State Governraen! and the Cengral Givermment

which 5o transfers such propocty in goods, amd any secicly, club, orassociation ol persons which so trns fers
the property in goods fe ils members,”;

(@ [focclonse (g), the fuflpwiﬁ:g_si!-ajt-_bc subsiituied, namely ——
“{r) “dectared goods” means goods as defined in seetion 14 of the Centrad Sales Tax Act, 1956 (14 ol 19563,
i) ofler clavse (), the following shall be inssrted, nornely :—

"{mun} “privite contract™ mcans i conlroct undear sken for any persom other than the Central Government or
the Gavernment or their depariments nadundenaking:, co-oremiive societics ard comorate bodies;™

(v} forclanse {o), the fallowing shall be subsinated, pemely —

(g} “sal: price” meant the ameuis of valuable oum‘dcmimbaiﬁ or payaple wo o deale: Tor the exemution of
thewarks contraet,™;, - ¢ ‘ ; v

(v} for claum{t].mmupﬁlﬁ; shall be substituled, namely '—
“(1) “urpover of sales” means the aggregate of the ameunt of sale price recsived or recavable by a dealer in
respest of the excoulion 6f any works contract whether execated fully or partly during any peried,”;

(i) forclouse(u), the [oliowing shall be substinuted, Aamely —
“{w) “works cortrect” includes any l..'l.[;',r!;trnr_ﬂl for camying out for cash or for defered LEEYINEDT OF for any
valnable consideration, the building constriction, manulacture, processing, fbricsion, crection, installation,

fiting out, improvemenl repairing or commissioning of any mgvable or immaveble proparty but shall not
inclinde such conuracts 35 may be preseribed ™. '

3. Amendment of sectiond —Inthe prinsipal Aed, in seetion 3,—
@ for sub-sections (1) and (2), the following shall be substinuicd, samaly —

"(1) Every dealer whass turnever of sales during the year immediately preceding the commencement of this
Act exceeds the taxabile quantum, shal be lable to pay tax undzr this Act oo kistacabletarnever cffecicd by
him onor afler Sush commenocment

{2} Everydealer o whom sub-section (1) does notapply, shall wilh effect (Tom the datc imimediately follawing
the day an which is rarnover ef all sales calculated fromithe commencemoniof amy year (st exceeds, within
suchytar, the xalle quaniem, be fable tofmy tax onder is A ontaxable wmeover effect=d by lim aftes thas
date" :

(il 0 sunesection (1), the Tollowing explanation ehall be i nsertad, pmely -—
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W “Explanalion—The gtmmm-crﬁﬂheinlglcqumm reedived, shall be iz basis for caleulating the

lwable quanmymr. ",

4. Ameodment of sechion 4.—In theprincipal Acd, for sectipn o, the lallowing shall be substitated, namely -

4. Liability of the dealer~—Subjest to the provisions of this Aci and the nites ruade therennder, 2 Yax shall be
levied on the mxable wnover iovalving tansfer of property in goods in ihe cxeculion of works coniract
commerced or continued for cxecition on or after the commencement of Lhis Act, whether such contraet was
enteced into prios or subsequent to such commencement,™,

5. Amendment of section € —1ln the prinsipal Acy, insection 6, the sub-ssetion (1), the following praviso slell be
inserted, namely -— ast

“Provided that a dealer who makes fuier-siate purchases ofthe material vsed inthe exceution of the works
contracls, on the strength of his registration centificase, shall nit be entified to opl for compasition oftax under
Liniz section.”. .

6. Insevtion of mew scetion 6A.—In the principal Act, aficr section 6, the Tollowing shall be insered,
maniely —

“6A. Collection of tax by dealer —A dealer registered underthis At mdly collest tax on the works contract
execuled by lim in Delhi in accordance wilh the provisions of this Act at'the Tates, not exceeding the rates
specilied under section 5 or section 6, as the aise may be, of this Act.” :

7. Awmecodment of sectipn 7.—In t!mprimip::l};cl.' insection 7,—
(i} Tor Sub-section (1), the following shall be substitpted, namzly ‘—

"(1) Every pesson, other than individunl and Hindu undivided Family responsible for making payment 1o
anty dealer (beceinaflerihis seclion referred 1o 45 “the contractor”) for discharpe alany liability an account -
el valunble considertion payable for the transfer of property in goods {wihether as poods or in some other
farm} in pursuance of 2 contracy, shall at the ime of credit of such sum 16 (e account of the contmeior or
at the time of making such payment to e contracter cither in cash or in any oier manner. deduct an
amgunl equal 1o wwo percent [rem such suns iowards the 1ax payable under this Acr.".

(i1} for sub-section (1), the following shall be substituted, namely .—

"(3) Anycontrmactor responsible for making an payment or discliarge of any ligkility to any subs-contracter,
in purswance of 2 contract with the spb-contracior, Tor the mansler o propeny in goods (whether as goods
or in some other form) invalved in the excoution, whether wholly or in 2 part, of the warks contrac
onderraken by Ulie eoniracior, shall af the tims of such payment or discharge, in cash or by cheque or drmft
or any ether mode, deduct an amount equal to two peraent of such payment or discharge, purporting to be

pan of full amount of the bax payable ynder Uis Act

{3A) (i) A contractor with respect 10 the coutracts otlier than the privale contrmels, moy make an applicalion
to the comracics authorising him 1o dedud tax a1 the rate of four peroent wwards the tax payable undzrihis
Act inslead of two perserd as provided in sub-scetion (1) of this seclion.

(i} Where an application is made by the contractar uader clause (i) of this sub-scetion, and a copy thereol
is Torwarded o the appropriate assessing authod ty by ‘the centracior, the contractor shall be deemed to

have opled [or composition under seetion 6 of this Ael. ;
(i) A contractor, 1o whom the provision of clause (i) of this sub-section applies, may be assessed in g

suthinary manner on the basis of the annual relum (led by him without being cafled upon 1o produse the
books of accounts and other rocards relating 1o his business.";

(i1} for sub-section (7), the fellowing shall be substituted, namiely ;—

"(7} ICany person, a5 is referred to {n sub-cection {1} ox sub-secticn (2) or sub-scetion () al sub-seclion

(3A), fils 1o malke the deduction, or afler deducting, fails 1o deposit the ampuat so deducied as required by

- sub-scciion (4}, the assstsing awtharity may, afler giving ko such person an oppatiunity of being heard, by

order in writing, dicect that such pefson shall pay, by way of penalty, a suim not exceeding twice the amourt

deductible under this section besdes 1ax dedictible butl-net so deductad and, if deducted, not so depasited
into the Goverament treasury.™; ’
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{ivlj afier sub-scoiion (9], u:.c;futl,nning sha¥ be insened, ramely:— i
"[10) Every persan tesponsible for. muking deduction of tae andor this sseiinn shall apply Lo the
Commisstoncr for n Tax Deduction Account:-Number within the prescribed time and in the preseribed form

and shall o fumishan annval returnin the prescribed form withiz e preseribed period.
Evplonation.—Mathing contaized in this scetion shall apply 1o works cottract exccuted in (he caurse of
inter-siate trads or commerce orauisids the Slate, or in the course of import or expart oul of Indin."

8. Amendment of section 8.—In the principa) AcL in seclion B, afler sub-section (33, the following sub-section
shall be jnsered. namely;—

"(4) The provisians of this scction shall notapply to a contrastor or dealer regisicred under (his Act who
has made an application under seb-section (34) of seclion 7.7,

9. Amendment of section 14 —in the principad Act, in seciinn 14, in sob-section [ 1) —
{i) tor clause{f), the following shall be substituted, namely:—

{1} [zits 1o make deduetion of 1ax o1 source or after dedicting fails Lo deposit ot sa deducied 55
sequiccd under seclion 7.°;

(2} fos clause (h), the following shall besubstitsted, nomely -—

“{h) enters inda works contractwith any contractor without obiaining from thecontrmctora tax cleasauc:
certilicate under scetion 8,7, z - ‘

(1) forclause (J), e following shall besvbshitied, namely -—
“(i} Iodls to facnish infoomation andior returmn or raeane requirad under seclion 9.
5. R MAHGSHWARL, Under Secy. (Law & Fudl )
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